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C^nITBAL TRiBmiAL, JAB/iLHJR BiNgl,- JAB/iLPUR

Original ■applica.tion Ho» 300 of 2004

Jabalpur,, this the 20th day of %>ril,( 200 4

Ifen'ble Shri M ,P , Singh,; Vice Qiairman 
Hcn'ble Shri Madki Hohaxi,  ̂ Judicial MenbeT

^chileidi Arjariya# lAs,
S /o . Bhagwandas Balaida,. iiged
about 57 y ^ r s , '  Additional Gotinissioncsr,'
Oiarabal Division A r ^ , :  M ofeia , %>plicant

(By iidvocate - Shri S, Paul & Siri V . Tripathi)

V e r s u s

1 , ISiion of 3hdia#;
through Secretary, Ministry 
of Deptt, of Personnel Sc Training,
N ew D e lh i .

2 , The Uiion Public Service Gonmission,;
Through its  Chairman,; Dhaulpur House,
Shahjalm Boad,' iJew D ^ h i ,

3 , Governraait of Madhya Pradesh,
T h ro u ^  its  Secretary,) G ^ e r a l  
Administration Departmait ^AD),|
Mantraiaya,: vaiiabh Bhawan,; Bhopal, Respondoits

O R D E R  (Oral)

B y M ,p , Singh, Vice Chaim an -

‘Heard the learned counsel for the applicant.

2 ,  By filing  this Original Application^the applicant who is 

a M em b^ of the Indian Adaiinistrative Service of M ,P* cadre 

has sought direction to the respondents to convene a review 

DPC and consider the applicant's claici fo r  selection grade 

and sup dr tirrre scale and accordingly direct the respondents 

to promote the applicant in  the pay scale of selection grade 

and sup^tirae scale from the date his juniors were promoted 

with all consequential bcsie^its. ii&rlier the applicant has 

f ile d  OA No. 442 of 2000 against the adverse ranar]^ recorded 

in his confidential r<^ort by the respondoits • The Tribxanal

Its  order dated 17th S=5 ,teraber,; 2003 had allowed the OA
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No* 442/2000 and quashed and set aside the adverse remarks* 

Despite that the applicant has again been ignored of his 

promotion to selection grade and supertime scale* The 

applicant has given number of representations to the 

respondents* The last  one being 12th February* 2004 (AnnexuiE 

A '9 )  is  st ill  pending with the respondents*

3* In  the circumstances vje deem it  appropriate to direct 

the applicant to submit a fresh detailed representation to 

the respondents within a period of 4 weeks from the date of 

receipt of copy of this order* We do so accordingly* I f  the 

applicant conplies with this order the respondents are
t

directed to consider the said detailed  representation by • 

passing a speaking, detailed and reasoned order within a<̂  ̂

period of two months from the date of receipt of copy of 

the representation* The applicant is also directed to sendr
a copy of this order alongxd.th the OA to the respondents*'

4 .  Accordingly, the Original Application stands disposed 

of at the admission stage i t s e l f ,  <

(Madan M 
Judicial Member

(M .P* Singh) 
Vice Chairman
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